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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH.

0.A.N0.89/2009 N
Dated the 12*" day of February, 2008 " ,

CORAM : -
HON'BLE Mr GEORGE PARACKEN, JUDICIAL MEMBER
HON'BLE Ms K.NOORJEHAN, ADMINISTRATIVE MEMBER-

Mr Saji S

T C 14/1262,

Padunjattil House, Kumarapuram,

Medical College P.O., . . i . ,
Thiruvananthapuram-11 - ... Applicant

By Advocate Mr Vishnu S Chempazhanthiyil .
V/s

1 The Senior Superintendent of Post Offices, . .
Thiruvananthapuram North Postal Division,
Thiruvananthapuram.

2 Union of India, represented by its
Chief Post Master General, o e
Kerala Circle, Thiruvananthapuram ... Respondents

By Advocate Mr S Abhilash ACGSC

This application having been heard on 12.02:2009 the Tribunal on the Same
day:delivered the following

(ORDER)
HONBLE MR GEORGE PARACKEN, JUDICIAL MEMBER """

The applicant is a candidate for recruitment to the post of Postal "™
Assistant at Trivandrum_North Postal Division' against one reserved Ipost under
Ex-Servicemen quota. Accor'din'gi to him, ‘as per the merit list, the first and
second rank holders have declined appointment an#l thé third ‘and fourth rank
holders are engaged in the State Bank of Indian under Ex-service men quota.
He has, therefore, contented that he is the next eligible person to b appointed

as Postal Assistant as per the merit list drawn in accordance with the selection
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already made by respoifideht’s: “In this regard he has also obtained information

under the_ Right to Information Act according to which he is placed at the 55~

rank and no postirig has been done so far as the ‘ofhier candidates have not

turned up.

2 Applicant has giveh Annexure A-4 representétion t_o the Chief
Postmaster General, Kerala Circle and the Sr Superintendent of Post Offices,
TriVandrum' Norfh‘ Division stating the aforesaid facts and requesting him to
consigler his claim for appointment as Postal Assistant ex-servicemen quota.

3 ~ In view of above facts and circumstances of the case, we are
disposing of this OA with a airection, t§ the 1A‘St respondenf to considér the
Annexure A-4 represeﬁtation of the applicént in consultation with the  second
respondent and qommuhicate the d'e_ciéion to the applicant within l30 days ofA ‘

receipt of the same. There shall be no orders as to costs.

K NOORJEHAN GEORGE PARACKE :

ADMINISTRATIVE/MEMBER JUDICIAL MEMBER
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